152

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 949 OF 2024

IN THE MATTER OF:
LAXMI NARAIN APPLICANT
VERSUS
MUNICIPAL CORPORATION & ORS. ......... RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. AFFIDAVIT ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DT. 04.03.2025
PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

ANNEXURES

2. COPY OF THE INSPECTION REPORT

ANNEXED HEREWITH AS ANNEXURE 1

3. COPY OF THE LETTER DT. 04.06.2025

ANNEXED HEREWITH AS ANNEXURE 2




153

4. COPY OF THE SHOW CAUSE NOTICE DT.

24.06.2025 ANNEXED HEREWITH AS

ANNEXURE 3

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572

DATE: 26.06.2025

PLACE: NOIDA


mailto:bhanwar09jadon@gmail.com

154

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 949 OF 2024

IN THE MATTER OF:

LAXMI NARAIN . APPLICANT
VERSUS

MUNICIPAL CORPORATION & ORS  ......... RESPONDENT(S)

AFFIDAVIT ON_ BEHALF OF UTTAR PRADESH POLLUTION

CONTROL BOARD IN COMPLIANCE OF THE ORDER DT. 04.03.2025

PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW

DELHI

I, Pm‘(H’gmy‘n, aged about ..3.8... years S/o IQ'JZJ\‘}SG*\& ......... ,
presently posted as @Qﬁi&mﬁ...QfﬁFMA..GZAQ.ﬂijA&.... , do hereby

solemnly affirm and state on oath as under:

1. That I am the Deponent in the above captioned matter and am fully

conversant with the facts of the case and i

dompetent and authorized to
swear the present affidavit.

26 Jum -
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2. That I state that the contents of the affidavit have been drafted by my

counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

. BACKGROUND OF THE MATTER

. That in the present matter, the grievance raised by the applicant

concerns an illegally established secondary garbage collection point
near Apsara Border, Ghaziabad, on GT Road. It is alleged that the site
is poorly managed, with garbage spilling onto the roads, deaci animals
being dumped openly, and waste from Delhi and Haryana also being
brought in. The site lacks necessary facilities, and leachate and sewage
are said to be polluting nearby drains and groundwater, with a foul

smell causing discomfort to local residents.

. SITE INSPECTION REPORT DATED 03.03.2025 FILED BY

UPPCB

. The inspection report dated 03.03.2025 filed by the Deponent discloses

as under:
“4. That in compliance with the aforementioned order, the officers of
the Uttar Pradesh Pollution Control Board (hereinaftér referred to as

"UPPCB") conducted an inspection of -the .site in question on

26 JUN 2055
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24.02.2025. During the said inspection, Shri S.P. Singh, Manager of

M/s Metro Waste Handling Pvt. Ltd. (hereinafter referred to as the

"Transport Company"), was present. The during the said inspection the

observations of the officers are as under:

i The total area of the site in question measures 1600 sq.m.

ii. Municipal Solid Waste (hereinafter referred to as "MSW") is
regularly generated from four nearby wards through a door
to-door collection process through tippers and is temporarily
collected at the said site. The collected MSW is subsequently
transported to the final processing site at Jagjivanpur Pipeline
Road, Ghaziabad, via dumpers operated by the Transport
Company.

iil. Municipal Solid Waste (hereinafter referred to as "MSW") is
regularly generated from four nearby wards through a door
to-door collection process through tippers and is temporarily
collected at the said site. The collected MSW is subsequently
transported to the final processing site at Jagjivanpur Pipe Line
Road, Ghaziabad, via dumpers operated by the Transport
Company.

iv. At the time of inspection, no leachate or sewage from the waste

was observed to be flowing into the adjoining storm water drain.

26 JUN 2025
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V. The site was found to be in an unhygienic condition with a foul
odor, and waste was scattered in the surrounding area due to the
absence of a boundary wall.

vi.  That no CTO/CTE has been obtained by the site in question and
the processing site by the Uttar Pradesh Pollution Control Board.

vii. ~ Water samples were collected from the handpump and borewells
installed at the site, and the analysis results are incorporated

within the inspection report.”

III. DIRECTIONS ISSUED BY HON’BLE TRIBUNAL ON THE

LAST DAY OF HEARING:
5. That the present matter was last listed on hearing on 04.03.2025,

wherein the Hon’ble Tribunal directed as under:

“5 e veeaee .. Meanwhile, the UPPCB is directed to take action
for imposition of EC on the Municipal Corporation, Ghaziabad for
violation of the norms and submit action taken report at least one week

bR

before the next date of hearing. ... ...............

6. That in compliance of the abovementioned directions of this Hon’ble

Tribunal, the response on behalf of UPPCB is herein as under.

26 JUN 2025
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IV. LATEST INSPECTION OF THE SAID SITE:

7. In compliance to order dated 04.03.2025, inspection of site in question
was carried out on 02.06.2025 and observations made during visit are as
follows: -

i. During inspection it was observed that Garbage Collection
Centre setup by Municipal Corporation, Ghaziabad near Apsara
Border of Ghaziabad adjoining Delhi on G.T. road at
District-Ghaziabad has . been stopped and no MSW is being
dumped at said place. Further it was observed that previously the
MSW dumped at the site has been cleared and sent to processing
site located at Jagjeevanpur Pipe line Road, Ghaziabad. At the
time of inspection, no waste was found at the site.

A Copy of the inspection report has been attached herewith as

ANNEXURE-1.

V.  RECOMMENDATION FOR ENVIRONMENTAL
COMPENSATION |

8. That with respect to the aforementioned letter, the Deponent has written

a recommendation letter dt. 04.06.2025 to the Chief Environmental

Officer (Circle-1), U.P Pollution Control Board, Lucknow. That vide

the said letter it has been recommended to the Chief Environmental

Officer (Circle-1), U.P Pollution Control Board, Lucknow to impose the

26 JUN 207
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environmental compensation at the rate of Rs. 5,000/- (Rupees Five
Thousand) per day for the violation period of 116 days which is equal to
Rs. 5,80,000/- (Rupees Five Lakh Eighty Thousand Only) for violation
of the norms.

A Copy has letter dt. 04.06.2025 been attached herewith as

ANNEXURE-2.

ISSUANCE OF SHOW CAUSE NOTICE:

That subsequently, the Deponent has issued a show cause notice dt.
24.06.2025 to the Nagar Nigam, Ghaziabad secondary garbage
collection point. That the said notice states that the as per the guidelines
issuevd by the Central Pollution Control Board (CPCB), environmental

compensation is calculated as follows:

Municipal Solid | Marginal Cost of | Minimum and
Waste Management | Environmental Maximum value of
Capacity Gap | Externality (Rs. per | Environmental
(TPD) ton per day) Externality

recommended by the
Committee (Lakhs

Rs. Per Day)

1 Up to 200 15 Min. 0.01, Max. 0.05

26 JUN 2995
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201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80
Therefore,

EC = Rate x No. of violation days

= 5000 x 116

= Rs. 5,80,000/- (Rupees Five Lakh Eighty Thousand only)
That the notice further state that as per the Deponént’s letter dated
04.06.2025, the total violation period between 09.11.2024 to
04.03.2025 is of 116 days and that it has been recommended that an
environmental compensation of Rs. 5,000 per day for 116 days,
amounting to Rs, 5,80,000/- be imposed on Nagar Nigam, Ghaziabad
for violation of environmental norms.
Hence, vide the said notice the Nagar Nigam, Ghaziabad was directed
to submit its reply/explanation within 15 days from the date of receipt

of this notice.

Copy of letter dated 24.06.2025 is annexed herewith as ANNEXURE

26 JUN 295
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10.That the deponent is duty bound to fulfil the obligation which are
assigned under the law and' directions passed by this Hon’ble Tribunal.
The Deponent is fully committed to ensure strict adherence to the
orders of this Hon’ble Tribunal and undertakes to. faithfully comply
with any further directions or instructions that may be issued by this

Hon’ble Tribunal, without demur or delay.

11.Hence, the present response is being submitted for the kind perusal of

this Hon’ble Tribunal. It is prayed that the same be taken on record.

26 JUN 20z;

VERIFICATION
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Verified at _(7hg Zg’gbg& on this 24 day of June, 2025, that the
contents of the above affidavit from paragraphs 1 to 11 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

26 JUN 2025
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ANNEXURE 1

Compliance report in respect of Hon’ble National Green Tribunal, New Delhi
order dated 04.03.2025 in OA No0-949/2024 (I.A. No-334/2024) in the matter of
Laxmi Narian Vs Municipal Corporation Ghaziabad & Ors.

1. Background :

The applicant had filed Original Application alleging illegal secondary collection
point which has been setup near Apsara Border of Ghaziabad adjoining Delhi on
G.T. road District-Ghaziabad. The applicant has further alleged about
mismanagement and illegal throwing of garbage in that secondary collection point.
In pursuant to order of Hon’ble National Green Tribunal, New Delhi on
11.11.2024 reply was filed by UPPCB on 03.02.2025. Thereafter above matter was
listed before Hon’ble Tribunal on 04.03.2025 in OA No0-949/2024 (I.A. No-
334/2024) in the matter of Laxmi Narain Vs Municipal Corporation Ghaziabad
&Ors. The relevant para of order are reproduced hereunder:-

“cc i 5. Meanwhile, the UPPCB is directed to take action for imposition
of EC on the Municipal Corporation, Ghaziabad for violation of the norms and
submit action taken report at least one week before the next date of
hearing... ...........”

2. Compliance/Action taken: -
In compliance to order dated 04.03.2025, inspection of site in question was
carried out on 02.06.2025 and observations made during visit are as follows:-
i. During inspection it was observed that Garbage Collection Centre setup by
Municipal Corporation, Ghaziabad near Apsara Bérder of Ghaziabad

adjoining Delhi on G.T. road at District-Ghaziabad has been stopped and no

MSW is being dumped at said place. Further it was observed that previously
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the MSW dumped at the site has been cleared and sent to processing site
located at Jagjeevanpur Pipe line Road, Ghaziabad. At the time of inspection
no waste was found at the site. Photograph of site taken during visit is given

below:-
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ii. In pursuant to order of Hon’ble Tribunal dated 04.03.2025 in view of the
prior violation Uttar Pradesh Pollution Control Board vide letter dated
24.06.2025 has imposed an Environmental Compensation of Rs. 5,80,000/-
on Nagar Nigam, Ghaziabad secondary garbage collection point, which had
been setup near Apsara Border of Ghaziabad adjoining Delhi on G.T. road at
h District-Ghaziabad as per report of Central Pollution Control Board in house
committee on methodology for assessing Environmental Compensation for
‘improper Municipal Solid Waste Management. Copy of letter dated
24.06.2025.is attached as Annexure-1.

Above report is submitted here by for kind perusal and necessary action.

Sy - "’M

(D.D.” Verma) (N.K. Pandey)
L.A. A.EE.
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“.......2. The above report clearly mentions that at the time of inspection, approxxmately
40 metric tons of MSW was found lying at the site and that the site was found to be in an
unhygienic condition with a foul odor and waste was scattered in the surrounding area. Further,
the report discloses that no CTE/CTO has been obtained for dumping the waste on the site in
question. Hence, the entire dumping of MSW at the site is illegal.

5. Meanwhile, the UPPCB is directed to take action for imposition of EC on the
Municipal Corporation, Ghaziabad for violation of the norms and submit action taken report at
least one week before the next date of hearing........... ”
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Municipal Solid Waste Marginal Cost of Minimum and Maximum value of .
sanagement Capacity Environmental Environmental Externality recommended
Gap (TPD} Externality (Rs. by the Committee {Lacs Rs. Per Day]
per ton per day)
Up to 200 15 Min. 0.01, Max. 0.05
201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0,25, Max. .35
1001-2000 40 Min. 0.50, Max. 0.60
Aboue 2000 Max. 0.80
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